














i) No woman whose marriage is void by reason of the husband
having a wife living at the time of such marriage or who has
married a person who has a wife living at the time of such
marriage, shall be eligible for appointment by direct
recruitment.

j) No person who has been dismissed from a State or Central
Government service or from the service of Central or State
Government undertaking or local or other authorities or who
has been convicted by a Court of Law for an offence involving
moral turpitude shall be eligible for appointment to the post.

k) This appointment shall be covered by the Contributory
Pension Scheme (CPS).

I) No information will be sent to the unsuccessful candidates
after announcing the list of provisionally selected candidates.

m)The High Court reserves the right to allot candidates to any
examination centre other than the centres chosen by the
applicant or to abolish/ create a new centre for administrative
reasons. Request for the change of the centre will not be
entertained.

n) All rights are reserved with the appointing authority to cancel
the provisional selection of the candidates if the certificates of
the provisionally selected candidates such as eligibility,
educational qualification, social status, local status and
disability etc., are found to be incorrect at any stage of the
recruitment.

13. INFORMATION TO THE APPLICANTS APPLYING FOR THE

COMPUTER BASED EXAMINATION TO BE CONDUCTED.

a) The online application form contains two parts i.e., Part -A (One
Time Profile Registration Form) and Part -B (Application Form).

b) After completing Part -A, candidate/applicant will get OTPR ID
(One Time Profile Registration ID) and Password.

c) IMPORTANT   NOTE:   The     candidates      shall      upload
requisite certificates/documents to the web application
portal. Candidates are instructed to scan their relevant
certificates   in    PDF   format    and    keep   the  scanned
documents   ready    with   them    before    starting    the
application process.
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d) For the detailed information, candidates are advised to go
through the User Guide available in the High Court's website
"http://tshc.gov.in".

e) Help Desk (Help Desk will function on all working days):

      i. Help Desk Land Line Telephone No. 040-23688394.

     ii. Help Desk EMail ID: helpdesk-tshc@telangana.gov.in.

    iii. Working hours of Help Desk Office: From 10.30 A.M to 

          5.00 P.M

    iv. Lunch Break: 1.30 P.M. to 2.30 P.M.

HYDERABAD, 

DATE: 02.02.2026. 
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